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Annexure-I 

 
CHECK LIST SERIAL NUMBER- 2 

           Date: 11.10.2025 

To,  

Divisional Forest Officer, 
Jharsuguda Forest Division, 
Jharsuguda, Odisha 

 

Subject: The proposal seeking prior approval under section 2 (ii) of the Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980   for diversion of 4.953 Ha forest land for non-forestry use within 112.940 Ha 
project area for Integrated Steel Plant, Captive Power Plant and Cement Grinding Unit of M/s Orissa 
Metaliks Private Limited (Formerly M/s MSP Metallics Private Ltd.) situated in villages- Marakuta 
and Budipadar of Tehsil- Jharsuguda, in District- Jharsuguda in the state of Orissa. 
– Submission of online application for FC proposal under Ex-post facto condition. 

Dear Sir, 

This is to submit that M/s Orissa Metaliks Private Limited (OMPL) has purchased/acquired the assets of MSP 
Metallics Limited on “assets sale basis” under liquidation under the order (I.A No. 616/KB/2022, dated 11th 
July 2022) connected with CP (IB) No. 580/KB/2020 of the National Company Law Tribunal (NCLT) Kolkata 
bench, Kolkata after being a ‘Successful Bidder’ on relation to E-Auction. 
 
M/s MSP Metallics Ltd. ("MSPML" or the "Company") was incorporated on 29th November, 1996 in the name 
of ‘Adhunik Industries Pvt. Ltd.’ with the object of carrying on the business of Integrated Steel Plant with 

Captive Power Plant in Jharsuguda, Orissa. Subsequently, the name of the company has been changed to MSP 
Metallics Pvt. Ltd on 28th December, 2001. The company was further changed to MSP Metallics Limited (a 
public limited company) on 21st June, 2004. 

Post-acquisition, new management of the company started revamping work of the units and applied for renewal 
of consent to operate to OSPCB with requisite fees. OSPCB issued renewal of consent to operate in phased 
manner. The consent of the plant is valid till 31.03.2026. 

While going through Record of Rights of the land of the project area, it came to the knowledge of the new 
management that 4.953 ha (12.24 Acres) of Gramya Jungle Kism land is falling inside the project area, and 
the land use of said Gramya Jungle kism land is changed by the old management.  
 
On pursuing with forest department of Government of Odisha and IDCO, it was informed that a forest diversion 
proposal was submitted on 18.3.2008 by IDCO for land measuring 5.229 ha (Project area 4.953 ha + 
Transmission line 0.276 Ha) (vide proposal State Sl. no. 254/08) which was returned on 23.5.2015 due to 
pending compliance over 2 months, along with the advice to resubmit fresh application online. 
 
In view of the above, now the new management is seeking post facto diversion of Gramya Jungle kism of land 
admeasuring 4.953 ha for non-forestry purpose. In this relation this application of forest diversion is submitted 
for approval under section 2 (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. 
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Please find enclosed herewith, 6 sets of hard copy of main application form in part-I of Form-A, checklist with 
documents/information in prescribed format required for diversion of forest land for non- forest use under 
Forest Conservation Act for kind prior approval from the authority concerned. 
We would be highly grateful for your early action in this regard.  
Thanking You, 
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